
From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>
Subject : Re: ORDER passed in Original Application No. 258/2024

To : Judicial Section <ngtjudicial-kolkata@gov.in>
Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Email Judicial Section

Re: ORDER passed in Original Application No. 258/2024

Mon, Jul 29, 2024 02:23 PM
2 attachments

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>
To: "Judicial Section" <ngtjudicial-kolkata@gov.in>
Sent: Monday, July 29, 2024 2:21:29 PM
Subject: Fwd: ORDER passed in Original Application No. 258/2024

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>
To: "Sumit Gupta" <dm-ali@nic.in>, "DM North Twenty Four Parganas" <dm-bar-
wb@nic.in>, "dm s24pgs" <dm.s24pgs@gmail.com>, mc@kmcgov.in,
secykmc@gmail.com, ms@wbpcb.gov.in, "RAJESH KUMAR" <ms.wbpcb-
wb@bangla.gov.in>
Sent: Wednesday, May 22, 2024 12:49:17 PM
Subject: ORDER passed in Original Application No. 258/2024

Respected Sir/Madam,
                                                I am directed to forward a copy of
the Order dated 16/05/2024 passed in Original Application No. 258/2024
Banibrata Mukherjee Applicant(s) Versus State of West Bengal
Respondent(s). for your kind perusal & necessary action.
for further correspondence please send all the documents on the new mail-id i.e. 
judicial-ngt@gov.in
Kindly acknowledge the same.

REGARDS
CONSULTANT (Judicial)
🌳(N.G.T.)(P.B.)🌳New Delhi🌳

OA NO 258 of 2024 LP No 2059.pdf
18 MB 

Banibrata Mukherjee.pdf
264 KB 
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Item No.02         Court No.02 
    

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No.258/2024 

 

 

Banibrata Mukherjee       Applicant(s) 

 

Versus 
 

State of West Bengal                     Respondent(s) 
  

 
 Date of hearing: 16.05.2024 

 

 
CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

  HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 

 
ORDER 

 

1. This Original Application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has 

been registered in exercise of suo-moto jurisdiction on a letter petition 

dated 03.09.2023 sent by Mr. Banibrata Mukherjee, resident of 321, 

Daimond Harbour Road, Behind Behala, P.A, Kolkata, complaining that 

on said land measuring 15 Kathas, there exist a pond but, a private 

individual namely Behala Diamond Club through its representatives 

including Management Committee of the said Club is filling the pond 

illegally and has erected bamboo structure upon the filled up area of the 

said pond and thereby, area of pond have been reduced. 

 
 
2. In our view, the above complaint at the first instance can be looked 

into by District Administration and concerned authorities hence, we 

constitute a Joint Committee comprising District Magistrate, Kolkata, 

Commissioner, Municipal Corporation, Kolkata and representative of 

West Bengal Poolution Control Board.  
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3. District Magistrate, Kolkata shall be the Nodal Agency for 

compliance and co-ordination.  

 
4. The said Committee shall visit the site, collect relevant information 

and submit factual Report. If it finds that pond is existing which is being 

filled in illegally, the said Committee shall take appropriate steps for 

preventing such activities and for restoration of the pond area to its 

original condition within three months.  

 
 

5. The above Committee shall submit Compliance Report \to Registrar 

General of this Tribunal within 15 days after expiry of three months and 

Registrar, if finds necessary, shall place the matter before the Bench for 

further orders.  

 

6. With the above directions, Original Application is disposed.  

 

 
 

 
Sudhir Agarwal, JM 

 

 
 

 
Dr. Afroz Ahmad, EM 

May 16, 2024 
Original Application No.258/2024 
PU 

 


